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Central Administrative TribonaltPrincipal Bench
Neu Delhio

O.A. No. 1869/97
PI .A . No. 859/98

Neu Delhi, this the 27th day of April,1998

Hon'ble Shri T.N.Bhat, Plember (3)
Hon'ble Shri 3.P.Biswas, PlemberCA)

naharj Singh s/o 3h. Dihen Sxngh,
r/o B-3/185, Yamuna Uihar,
Delhi- 110 110 053,

(By Advocate: Shri Shyam Babu)

Ve rsus

.. .Applicant

1

2.

Govt. of NCT Delhi
through its
Chief Secretary,

5, Sham Nath Plarg,
Delhi.

Sr. Addl.Coromissioner of Police,
(Intelligence),
Police Headquarters,
I. P state,
Neu Delhi.

.. .Responden ts

(By Advocate: Shri H.L.Dad)

ORDLR (ORAL)

delivered by Hon'ble Shri T .N.Bhat, Plember (3) —

n.A.No. 859/98 has been filed by the applicant

seeking permission to withdraw the O.A. with liberty to

file fresh, one, if so advised.

Qe have heard the learned counsel for the

parties on this PI .A. It is stated by the applicant's counsel
that the order assailed in the O.A. was later withdrawn

by the respondents and a fresh order was issued subsequently

^d that, therefore, the applicant would like to assail the

fresh order and to withdraw this O.A,

,  Considering the facts and circumslances of the

case, we allow the PI .A. f or withd rauftl of the O.A. In the

result, this O.A. is dismissed as withd rawn granting liberty

to the applicant to file a fresh O.A. , if so advised.
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( 2 )

M.Ao No. 386/98 seeking amendment of

is also disposed of as the main O.A. has been uithdraun.

No costs.

(s.p-yer^UAT)'
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( T. N. BHAT )
MEMBER (d)
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